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No.  762] NEW DELHI, MONDAY, FEBRUARY  18,  2019/MAGHA  29,  1940 गृह म�ंालय गृह म�ंालय गृह म�ंालय गृह म�ंालय     आदेश आदेश आदेश आदेश         नई �द� ली, 18 फरवरी, 2019     काकाकाका....आआआआ. 88. 88. 88. 885555((((अअअअ).).).).————क� �ीय सरकार, श�ु संपि� त अिधिनयम, 1968 (1968 का 34) क� धारा 8क क� उपधारा (6) के अनुसरण म%, उ& अिधिनयम के अधीन भारत के श�ु संपि( अिभर)क म% िनिहत श�ु शेयर के िव,य के िलए िन.िलिखत आदशे करती ह,ै अथा0त् :--  1.  संि
� नाम और �ारंभसंि
� नाम और �ारंभसंि
� नाम और �ारंभसंि
� नाम और �ारंभ————(1) इस आदेश का संि)5 त नाम श�ु शेयर के िव,य के िलए 6�,या और �,यािविध आदशे, 2019 है ।  (2)  ये राजप� म% उनके 6काशन क� तारीख को 6वृ� त ह<गे ।  2.2.2.2.    उ� �तरीय सिमित का गठनउ� �तरीय सिमित का गठनउ� �तरीय सिमित का गठनउ� �तरीय सिमित का गठन----(1) के?�ीय सरकार इस आदशे के 6योजन< के िलए िन.िलिखत से िमलकर बनी उA Bतरीय सिमित के नाम से Cात एक सिमित का गठन कर सकेगी, अथा0त्:--  (i) सिचव, िव( मं�ालय, िनवेश और लोक पEरसंपि( 6बंधन िवभाग- सह अFय); (ii) सिचव, गृह मं�ालय, - सह अFय); (iii) सिचव िव( मं�ालय, आGथ0क काय0 िवभाग या उसका संयु& सिचव क� रIक से अ?यून 6ितिनिध; (iv) सिचव िविध काय0 िवभाग या उसका संयु& सिचव क� रIक से अ?यून 6ितिनिध; (v) सिचव कारपोरेट काय0 मं�ालय या उसका सयंु& सिचव क� रIक से अ?यून 6ितिनिध; (vi) िव(ीय सलाहकार, गृह मं�ालय; 



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (vii) िव(ीय सलाहकार, िव( मं�ालय, िनवेश और लोक पEरसंपि( 6बंधन िवभाग; (viii) संयु& सिचव, गृह मं�ालय; (ix) संयु& सिचव, िव( मं�ालय, िनवेश और लोक पEरसंपि( 6बंधन िवभाग; (x) भारत का श�ु संपि( अिभर)क । (2) उA Bतरीय सिमित खंड 3 के अधीन गEठत उA शि& सिमित को श�ु शेयर के िव,य के िलए मा�ा और क�मत या क�मत बIड अथवा श�ु शेयर के िव,य के िलए िसNांत या �,यािविध अथवा पNित क� िसफाEरश करेगी। परंतु उA शि& सिमित को कोई िसफाEरश करने से पूव0 उA Bतरीय सिमित भारत के श�ु संपि( अिभर)क से यह 6मािणत करने क� वांछा करेगी �क श�ु शेयर का िव,य �कसी ?यायालय, अिधकरण या �कसी अ?य 6ािधकारी के �कसी िनण0य, िड,� या आदशे अथवा त�समय 6वृ( �कसी अ?य िविध के उ�लंघन म% नहS ह ैऔर उसका िनपटारा सरकार Uारा �कया जा सकता ह।ै 3333....    वैकि�पक � वैकि�पक � वैकि�पक � वैकि�पक � यािविध यािविध यािविध यािविध ––––    (1) के?�ीय सरकार इस आदशे के 6योजन< के िलए िन.िलिखत से िमलकर बनी उA शि& सिमित के नाम से Cात एक वैकि�पक �,यािविध का गठन कर सकेगी, अथा0त्:--  (i) गृह मं�ी; (ii) िव( मं�ी; और (iii) सड़क पEरवहन और राजमाग0 मं�ी । (2) उA शि& सिमित, उA Bतरीय सिमित Uारा क� गई िसफाEरश के आधार पर श�ु शेयर के िव,य के िलए मा�ा और क�मत या क�मत बIड अथवा ऐसे शेयर के िव,य के िलए  िसNांत या �,यािविध अथवा पNित का िविनXय करेगी। 4.4.4.4.        श�ु शेयर का िव य श�ु शेयर का िव य श�ु शेयर का िव य श�ु शेयर का िव य ––––    उA शि& सिमित के िविनXय< के आधार पर, भारत का श�ु संपि( अिभर)क त�समय 6वृ( �कसी िविध म% िविनYद0Z 6�,या के अनुसार इसक� अिभर)ा के अधीन श�ु शयेर का िव,य कर सकेगी। [फा. सं. 37/90/2017-EP] के.बी. \संह, संयु] त सिचव  
MINISTRY OF HOME AFFAIRS 

ORDER 

New Delhi, the 18th February, 2019 

  S.O. 885(E).— In pursuance of sub-section (6) of section 8A of the Enemy Property Act, 1968 (34 of 1968), the 

Central Government hereby makes the following order for the sale of enemy share vested in the Custodian of Enemy 

Property for India under the said Act, namely:– 

1. Short title and commencement. – (1) This order may be called The Procedure and mechanism for Sale of 

Enemy Share Order, 2019. 

(2) It shall come into force on the date of its publication in the Official Gazette. 

2. Constitution of High Level Committee. - (1) The Central Government may constitute a Committee consisting 

of the following to be known as the High Level Committee for the purposes of this Order, namely: – 

(i) Secretary, Ministry of Finance, Department of Investment and Public Assets Management – Co-Chair; 

(ii) Secretary, Ministry of Home Affairs - Co-Chair; 

(iii) Secretary or representative, not below the rank of Joint Secretary of the Ministry of Finance, Department of 

Economic Affairs; 

(iv) Secretary or representative, not below the rank of Joint Secretary of the Department of Legal Affairs; 
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(v) Secretary or representative, not below the rank of Joint Secretary of the Ministry of Corporate Affairs; 

(vi) Financial Advisor, Ministry of Home Affairs; 

(vii) Financial Advisor, Ministry of Finance, Department of Investment and Public Assets Management; 

(viii) Joint Secretary, Ministry of Home Affairs; 

(ix) Joint Secretary, Ministry of Finance, Department of Investment and Public Assets Management; and 

(x) Custodian of Enemy Property for India. 

(2) The High Level Committee may recommend the quantum and price or price band for sale of enemy share or the 

principles or mechanism or method for sale of enemy share to the High Power Committee constituted under clause 3: 

Provided that before making any recommendation to the High Power Committee, the High Level Committee shall 

seek from the Custodian of Enemy Property for India to certify that the sale of enemy share is not in contravention 

of any judgment, decree or order of any court, tribunal or other authority or any law for the time being in force and 

can be disposed of by the Government.  

3. Alternative Mechanism.–(1) The Central Government may constitute an Alternative Mechanism to be known 

as High Power Committee consisting of the following for the purposes of this Order, namely: – 

 (i) Home Minister; 

(ii) Finance Minister; and 

(iii) Minister of Road Transport and Highways. 

(2) The High Power Committee shall, on the basis of the recommendation made by the High Level Committee, 

decide the quantum and price or price band for sale of enemy share or the principles or mechanism or method for sale of 

such share. 

4. Sale of Enemy Share.–On the basis of the decisions of the High Power Committee, the Custodian of Enemy 

Property for India may sale the enemy share under its custody in accordance with the procedure specified in any law for 

the time being in force. 

[F. No 37/90/2017-EP] 

K.B. SINGH, Jt. Secy.             
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